- e e e e
R R T L

STLAST FITAILT T2, 14 fzara7, 1976

Ry

No. 5250 (2) /X VIL-V-1—135-76
Dated Lucknow, December 13, 1976

In-pursuance of the provisions of clauss (3) of Article 343 of the Constitution of I

_the Governo: is plzased to ocder the publication o the ‘ollowing E

. Uttar Pradesh Adhikatam Jot-Seema Aropan (Dwitiya Sanshodhan) . Adhini

- -Pradesh Adhiniyam Sankhya 56 of 1976), as passed by the Uttar Prades
N assented to by the President on December 7, 1976; '

THE UTTAR PRADESH IMPOSITION OF CEILING ON LAND
HOLDINGS (SECOND AMENDMENT) ACT. 1976
IR [U. P. Act No. 56 oF 1976
 (4s passed by the Ultar Pradesh Legislature)’
ACT S
further to amend the Uttar Pradesh Imposition of Ceiling on Land H oldings
S BT - Act, 1960 L

IT 15 HEREBY enax;téd in the Twenty-seventh Year of the Repﬁblic of India

as follows .

L. (1) This Act may be called the Uttar Pradesh I»ﬁlpo;sli-tion-‘o'f'Ceiling

on Land Holdings (Second Amendment) Act, 1976. .
7 {2) It shall be deemed to have come into force on August 6, 1976.

2. In section 6 of the Uttar Pradesh Imposition of Ceiling on Land Hold.

ings Act, 1950, hereinafter referred to as the principal Act, in sub-section 4
for clause (i), the following clause shall be substituted, namely :— '

“(i) jthe provisions of section 14 shall mutqiis mutendis apply in
relation to such land with the substitution of references to the dates
mentioned, in sub-section. (1) of that section by referérices to the date
wentioned in sub-section- (1): of this section ; and” - - - - - -

10 -8 'In gection 13-A of the principal Act; in sub-section” (1), for the worts
and figurés “subsection (1) -of section 14”, the words and figures “sub-section (4)
of section 14" shall be substituted. :

4. For section 14-of the principal Act, the following section shall be subs-
#ituted, namely :—

“14. (1) The Collector shall at any time after—

(a} in case, where the order passed under sub-section (1) of
section 11 has become final, the date of its so becoming final ; or

(b) in case, where no appeal has been preferred under section 13,

the date of expiry of the period of limitation provided therefor; or

(c) in case, where an appeal has been preferred under section 18,

the date of its decision ;

take possession of the surplus  land determined under section 1], sec-
ton 12 or section 1% and also of any ungathered crop or fruits of trees,
not being crops or fruits to which sub-section (1) of section 15 applies,
after evicting any person found in occupation of such land, crops or fruits

and may for that purpose use or cause to be used such force as may be
necessary.

(2} MNotwithstanding any thing contained in sub-section (1) a tenure-
holder may, at any time, voluntarily deliver possession to the Collector
over the whole or any part of the land held by him which has been or is

likely to be declared surplus under or in accordance with the provisions
of the Act.

(3) Where the Collector has taken possession of any surplus land or
ungathered crops or fruits of trees under sub-section (1) or sub-section (2)
such land, crops of fruits of trees shall, with effect from the date referred
to in clause (a);"tlause (b) or clause (c), as the case may be, of sub-
section (1), stand transferred to and vest in the State Government -

 freefrom all"éricumbrances and all rights, title and interests of all persons

in ruch land shall, with effect from such date, stand extinguished ;
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